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the infonnation, we will take the ne-
cessary action. 

Drinking as a disqualification for 
Public Services 

·1197. Shri Harish Chandra Mathur: 
WiIJ the Minister of Home Allairs be 
pleased to state: 

(a) whethcr Government have 
considered the proposal to make 
drinking a disqualification for public 
services to promote prohibition in the 
country; and 

(b) what difficulties arc envisaged 
in effective impk'!11entation of this 
proposal"? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
(a) and (b). The recommendation of 
the Central Prohibition Committee, 
which met on the 4th and 5th Sep-
tember, 1961, on this subject was that 
the Government of India as well as 
t!he State Governments may, under 
certain circumstances, declare drink-
ing on the part of their officers, a mis-
conduct. The matter is under exa-
mination in consultation with the 
State Governments. 

Shri Harish Chandra Mathur: I un-
derstand since this Board passed this 
resolution, the Minister or Home 
Affaics. Shri Lal Bahadur Shastri and 
the Minister of Finance had joint 
consultation with each other and 
wanted to take certain steps. May I 
know what steps have already been 
taken at the central level? 

Mr. Datar: The resolution and also 
the views of the Home Ministry and 
the Government of India were com-
municated to the various State 
Governments to find out their re-
actions. On the whole, they are in 
general agrecment with the principles 
laid down by the Government of 
India and the matter is being work-
ed out. 

Shri Beda: May I know whether it 
is not a fact that so far as the diplo-
matic services are concerned, whether 
it is there in our country or not, In 
other countries, one of the conditions 
is that they should stand up to drinks? 

Shri Datu: It is an entirely dif-
ferent question. 

Mr. Speaker: This question relates 
to public services. 

Shri C. K. Bbattacharya: May I 
know whether persons employed in 
the diplomatic services come under 
this disqualification? 

Mr. Speaker: That is not the ques-
tion here. 

.,. 0 'I'tfqiq q"H'f: :;:';T .~i': i.1]., ,,;{\ 

t f1F o;;~ qr.i[ it 7i'T'1"1 f;flo:r ,~ ~,t 

"liT e" ;err': 1FT f"~ "l"l!TP: Tor >wrr 
B":; ~ fr. 'lET "liT '[~ wm<:: cI"W[<: "If'I 

~1<f,': <f1': P. J.:rh ·",ft;f '1;1 fie,T ; 'lit-: 
;j11~' '?-lor lr 1:1' 'l'trir f.r'j"~"' ~ "i 

W,·:'Q'~ ~1crzf : 7~ 1Y?!"B ~;.~: ~ I 

~r<'f efT 'Tc "f; fl~ L'l1., rf.1f'fi'f; '. 'f ,~T 

~T ;.;.:;,' I 

Shri Tyagi: May I know, for pur-
pOSe'S of this disqualification, what 
drink.~ arc prohibited? Are soft 
drinks also taken under the disquali-
fication? 

!\Ir. Speaker: Order, order. I can 
assure the hon. Member-not the soft 
drinks. 

Shri Mohammad Tahir: Do Govern-
ment propose to makc a drinking a 
disqualification for membership of this 
House? 

Mr. Speaker: Shri Hem Barua. 

Shrl Hem Barua: The Minister ju.st 
now said that this recommendation has 
been set to the State Governments 
for their reaction. May I know whe-
ther it is a fact that the Chief Minis-
ter of Punjab proposes to consult his 
people whether to introduce prohibi-
tion or not? If so, may I know whe-
ther it does not go against our accept-
ed national policy on prohibition? 

Shri Datar: This is a limited ques-
tion as to whether drinkinJ lIhould be 
considered as a piece of mis-conduct. 
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Mr. Speaker: Whether it is a dis-
qualification for public services, is the 
point. 

Shri Hari Vishnu Kamath: In the 
absence of total prohibition in the 
country, will not the enforcement of 
this rule necessitate a kind and de-
gree of surveillance which may not be 
practicable and which also may be re-
garded as an irritating interference in 
personal habits and liberties? 

Shri Datar: This aspect of the ques-
tion will also be considered when a 
final decision is taken. 

Shrl C. K. Bhattacharyya: Sir, I 
rise to a point of order. I want to 
know whether persons employed in 
diplomatic services come under the 
Public services? 

Mr. Speaker: Public services are our 
own services; I could tell him that. 

Shri C. K. Bhattaharyya: By "dip-
lomatic services" I mean our diplo-
matic services. 

Mr. Speaker: Abroad? 

Shri C. K. Bhattacharyya: Yes, Sir, 
persons who are sent on our behalf 
and who are in our diplomatic ser-
vices abroad. 

Mr. Speaker: That was not intend-
ed here. This is so far as India is 
concerned. 

Shri C. K. Bhattachayya: They are 
our public services. 

Mr. SpeaIr.er: He can find another 
opportunity for that. Let u~ go to 
the next question. 
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The Minister of Steel and Heavy in_ 

dustries (Shri C. Subannaniam): (a) 
Yes, Sir. 

(b) Yes, Sir. A statement is laid 
on the Table of the House showing 
the places where the setting up of 
new cement factories has been ap-
poved so far. [See Appendix In an-
nexture No. 68]. 

Shri D. C. Sharma: May I know if 
the necessary materials, know-how, 
exchange and all those things will be 
available for setting up all these fac-
tories during the Third Five Year 
Plan? 

Shri C. Subramaniam: Yes, Sir; 
that is what is expected. 

Shri D. C. Sharma: When all these 
factories get going, what will be the 
total production of cement in the 
country, and may I know whether it 
will be sufficient for our needs and 
whether there will be any surplus for 
export also? 

Shri C. Subramaniam: The install-
ed capacity will be 15.24 million 
metric tons, and perhaps the produc-
tion would be round about 13.2 mil-
lion metric tons. But according to 
the present assessment this would not 
be sufficient for our requirements. The 
target will have to be stepped up fur-
ther. 

Shri Vldya Charan Shukla: May I 
know how many of these 21 factories 
so far sanctioned are likely to go into 
production during the Third Plan 
period, what will be the total produc-
tion and whether with that we will be 
able to reach our target figure for the 
Third Five Year Plan? 

'Shrl C. Sabramaniam: All the.e 
factories are expected to go into pro-




